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RAJYA SABHA

Thursday, the 4th October, vrTO/12TH
Kartika, 1912 (Saka)

The House met at eleven Of the clock, The
Deputy Chairman in the chair.

RE. VIOLENCE INDULGED IN BY
ANTI-RESERVATIONISTS AT BOAT
CLUB ON2ND OCTOBER, 1990.

SHRI A. G. KULKARNI (Maharashtra) :
Madam, Deputy Chairman, I want to draw,
through you, the attention of the House as
well as of the people to a very pernicious
development in the rally of students which
was held at Boat Club two days back. Mr.
Tikait—I think he is either a cynic or a mad
man—spoke in such harsh words as Members
of Parliament and MLAs should be burnt. He
asked the rallyists to loot Government
property. I was just standing opposite my
house and I saw some ladies waiting for their
vehicle. I just asked them what happened that
firing took place. As I was talking to them
some boys came there. I asked them, "Are you
students or farmers?" They said, "We are
farmers". There were one or two small boys.
They said, "We are from the Rohtak
University". Then they wanted water to drink.
I said, "All light, I will give you water". While
exchanging words they told me, "We have
been asked to loot Connaught Place today".
Madam, [ am very bitter on this point. Has the
Government any law and order machinery, has
any intelligence machinery? I find the farmers
and the boys came mainly from Haryana.
What type of Haryana Government is it? Why
don't you dismiss it? A person like Tikait
making fiery speeches and asking for Mem-
bers of Parliament to be burnt and houses to
be looted! One must be ashamed of these
utterances. Your Government must take
immediate steps in this matter. Some friends
may be asking for an inquiry. I am not for an
inquiry, because I find in Maharashtra by an
inquiry nothing happens. The inquiry
prolongs, prolongs. Therefore, take executive
steps. Under the Sedition Act arrest this
menacing Tikait and take action against those
who are 510 R.S.—
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even involving many political parties. I am
strongly against involving a political party or
blaming a  political party.  You are not
absolving yourself of your responsibility
trying to hide your inefficiency, your laxity,
in administration. Mr. V. P. Singh will have
to be a hundred times careful. He is
handling Delhi's law and order through this
Mr. Mufti Sayeed—I don't know his full name.
What type of a Home Minister is he? We
had seen Home Ministers like Sardar Patel,
Pantji; we had seen Mr. Chavan. They
were Home Ministers. What type of a Home
Minister do we have now?  Delhi is being
burnt and you have no intelligence reports! I
condemn the Government and I demand,
through you, Madam, that action should be
taken. I request the whole House to
support me. You should  also support me,
Madam, because MPs and MLAs are
threatened like this. We may have
differences of opinion on ~ Mandal. But that
does not mean we should be burnt.  So,
Madam, please take care and please castigate
this Government for their inefficiency.

THE DEPUTY CHAIRMAN: Yes, Mr.
Gurudas Das Gupta,

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, the point is that the day
before yesterday, there was a rally. I do not go
into the merits of the demand because the
people have a right to protest against the
Mandal Commission Report and equally the
people have a right to ask for the
implementation of the Mandal Commission
Report. In a democracy, Madam, peaceful
campaigning is allowed and people are
allowed even to pull down the Government in
a democratic way. But the point is that on the
very same day, certain things happened. I live
in the Vithalbhai Patel House. I had seen with
my own eyes that very early in the morning,
groups of people, armed to the teeth, had been
moving around, not only moving around, but
also breaking open the smalll shops that were
located on the Rafi Marg. In the morning, I
went to make some purchases from the nearby
bazaar. There these people, the very poor
people, told me, "Sir, we have closed down
because
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looting is going on.". I did not believe it. But,
after some time, I could see that looting was
actually taking place. Then, my wife was to
have arrived from Calcutta by the Rajdhani
Express. But no vehicle was allowed. No
vehicle was there. 1 had to move on foot right
from the Vithalbhai Patel House up to Ajmeri
Gate. I could see on the way how the motor
cars were being stopped and how money was
being extorted and how the looting was going
on. Unfortunately, there was not a single
member of the police force to stop the
looting. Therefore, the point is this: Is it
allowed in a democracy, that is, people,
armed to the teeth, holding a rally right near
the seat of power of the country? Armed
people had been moving around and thugs
and rogues and hooligans were moving
around and they were carrying on their adven-
ture with impunity. I do not know whether
before the beginning of the rally there was
any law and order in the city. 1 say this with
full authority that it is the political forces
which are responsible for it. I know what
these political forces are and I know who the
people are who mobilised the masses from-
Delhi, from Haryana and from some other
places. It was done deliberately under the
sign-board of a peasant organisation. I do not
agree with Mr. Kulkarni when he says that the
students were violent. The students were by
and large peaceful. But the rogues and thugs
and hooligans who had joined the rally had
done this.

SHRI A. G. KULKARNI: Ididnot,
say that the students were violent. Don't
misquote me.

,» SHRI GURUDAS DAS GUPTA: Anyway,
I stand corrected. I do not misquote ,you. L.
stand corrected. But the point is that armed
thugs, rogues and hooligans with banners had
come to paralyse the Government. This is my
point. Madam, I would like.to ask this august
House whether democracy will come to an
end and this fascist terror is the beginning of
something else. We are confronted with the
samfl type of fascist terror in other parts of
the country. .(Time Bell rings,}.

[RAJYA SABHA ]

by AntUReservationista. 4
at Boa Club on 2-10-90

Madam, I do not know whether this is
allowed in a democracy.

Madam, my last point is that either we
have to say "No" to this terror or we have to
say "Yes" to the death of Indian democracy.
Perhaps that is more preferable. I wish the
entire House rose with one voice, as one
single entity, and con-demand in unequivocal
terms all that had happened, not only through
words.. . {Interruptions) , . .

SHRI V. NARAYANASAMY (Pondi-
cherry): What was your Government doing at
that time? .. . (Interruptions)... Tell me what
your Government was doing then. What was
the police doing at that time?
(Interruptions) ...

SHRI TAGESH DESAI (Maharashtra):
What was the police doing then? ... (In-
terruptions) ...

SHRI GURUDAS DAS GUPTA:
Madam, this is the sign of narow political
partisanship. I have already denounced the
role of the law and order machinery. I am
with everyone in saying that the law and
order machinery on that day had failed. At
the very beginning I have con-demand it.
Instead of condemning the display of fascist
terror, if some people try to make a political
gain out of it, nobody will gain and nobody is
going to gain anything. Therefore, the Indian
democracy cannot allow this rise of ominous
forces in the country. We denounce it.

THE DEPUTY CHAIRMAN: Okay, thank
you.

Everybody is raising his hand. I have no
objection. The whole House can speak on it.
But let it be orderly. Those who want to speak
on this subject, [ will allow. But I feel that if
the sentiments are expressed by one person or
two persons, from each party, it is enough.
'We have Special Mentions also Mr. Kalmadi,
please,

SHRI SURESH KALMADI (Maha-
rashtra): Madam, what we witnessed on the
day of the rally and the previous night are
more important on the previous
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night when hordes of people were coming into

the city, all with lathis, for the first time with

fire arms. There have been reports of people

using fire arms. We nave seen that for the first

time the police were shot at. (Interruptions)

This is the first time when firearms were
used. Madam, I am suprised thai once the

demonstrators had come in, the rally had
taken place, something happened after the

demostration. But here where was the

Intelligence? People had come in. They ought
to have known that something violent was

going to take place. Nothing was done.

Madam, I was coming at 12 o'clock, the night

before the rally, and I saw hordes of people

with lathis, and they blocked my car. They
started hitting the bonnet of the car. I asked
the driver to drive off. There was absolute
chaos. All this happened in the night. What
did the Government do that day? Did they
send a big force of armed battalions? They did

not. And the next day we saw what happened.

Madam, I think what we are witnessing today
in Delhi and all over the country is a total

failure of law and order machinery, and I

would call upon the President of the country
to dismiss this Government forthwith and

bring back law and order.
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Shri gopalsamy. (Interruptions)

THE MINISTER OF STEEL AND MINES
WITH ADDITIONAL CHARGE OF THE
MINISTRY OF LAW AND JUSTICE (SHRI
DINESH GOSWAMI): There are four
"Swamys'  Gopalsamy,.  Narayanasamy,
Subramanian Swamy and Gurupadswamy"!

SHRI V. GOPALSAMY (Tamil Nadu):
Madam Deputy Chairman, what happened' on
the birth anniversary of the Father of the
Nation has shocked the whole country.
Thousands and thousands of hordes—the-
hoodlums, the m hooligans—took the law into
their own hands. The previous speaker, when
he referred to the incident, and that what Mr.
Tikait spoke doesn't matter. But I differ from
him. What Mr. Mahender Singh Tikait, while
addressing, spoke-matters. What for sections
302 and 307 are in the Indian Penal Code? He
instigated them all. Three people died. They
were killed. I thought that the statement of Mr.
Tikait was responsible for those-killings. He
should be put behind bars. Criminal
prosecution should be launched. He dared to
say that the people's representatives—MLAs
and MPs—should be-lynched, under the nose
of the Centrar Government and the Parliament
House. He had the audacity to say that the
people's representatives should be lynched
and" killed. And he has been permitted to go
everywhere and utter anything whatever he
wants. What has the Home Minister been
doing? What has the Intelligence wing been
doing? Don't they know that the hoodlums and
the hooligans are goings round to create the
law and order problem? The borders should
have been sealed. Under the mask of anti-
reservation stir, under the guise of anti-
reservation stir, these hoodlums and anti-
socials have taken the law into their own
hands, and front whichever quarters the
instigation starts
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they should be booked. Mr. Kalmadi de-
manded the dismissal of this Government. I
would like to remind them of the holocaust
and carnage which happened in the year 1984.
'Would I ask them whether the Government at
that time resigned when thousands and
thousands were butchered and killed? So,
running with the hare and hunting with the
hound should not be the policy of the
Congress Party. They should condemn
forthright the hooligans who are creating all
this trouble under the mask of anti-reservation
stir. You should come out openly with your
policy. You cannot make any political gains.

Therefore, Madam, with all pain and
anguish, I would say that there is a limit for
everything. There is a limit for anything. The
Government has been sympathetic towards the
students who have been misguided and
misled. But now things have gone beyond
control. The agitation is not in the hands of
the students. It is in the hands of the hooligans
and the vested interests, the vested interests
who are operating in some political camps. |
would request the Government to suppress
that hooliganism with an iron hand.

THE DEPUTY CHAIRMAN; Just a
minute. If everybody wants to speak on this
subject, let us decide the procedure because 1
see at least 50 hands being

raised, myr T 9% AT 7 ‘.o
(spmuvr) WX W T T
S @ OF oAar..... (1 mrerver)

I will identify those people who Wait
it to sneak on it and then close the Subject.
Then, I will take up the other Subject.
(31i lerruptlons)

SHRI S. JAIPAL REDDY (Andhra
PRADESH3): Madam, [ have one suggestion.
We are discussing the Mandal Commis
sion , All these things can be referred to
that. (/ . erruptions)

'THE DEPUTY CHAIRMAN: fast a
minute. I think, if one or two people be-
longing to different parties and groups peak,
it will be. better because if everybody
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speaks on the same subject, tnen tney will
express, I hope, the same kind of feelings. So,
I suggest now Mr. Dipen Ghosh. Then I have
some people raising their hands.

SHRI JAGESH DESALI: I want to speak on
another subject.

THE DEPUTY CHAIRMAN: If it is
another subject, then let us finish what is on
our hands. Then, we will do it. There should
be some order.

SHRI DIPEN GHOSH (West Bengal):
Madam Deputy Chairman, though the
October-2 Boat Club rally was called to
protest against the Government decision to
implement the Mandal Commission re-
commendations, it really turned out to be a
hoodlums' rally. While the speakers from
the rostrum spoke in terms  that would
offend all canons of civilized behaviour their
frenzeed followers ran amuck to loot and fire
on the streets of Delhi. There are no words to
condemn what Mr. Tikait has stated from the
rostrum  of October-2 Boat Club rally.

The very speech which he had made—there
are very eminent lawyers on the other side
and this side—making that very speech itself
is enough to put Mr. Tikait behind bars
because it is an open inflammatory
speech, violating the laws of the country.

SHRI A. G. KULKARNI: It is sedition.

SHRI DIPEN GHOSH: It is seditious I
demand that the Government should prosecute
Mr. Tikait for having indulged in such
inflammatory, seditious speeches.
{Interruptions) Everybody should take lessons
from it, whether from this side or the other
side. Everybody should have an introspection
as to how the agitation can pass into the hands
of hoodlums. If there is no organised
leadership...
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THE LEADER OF THE OPPOSITION
(SHRI P. SHIV SHANKER): He wants that
we should be taken care of first. He has said
that MPs should be taken care of first.

SHRI DIPEN GHOSH: Now, everybody is
thinking. I must appreciate that the elderly
leader, Mr. Kulkarni, had raised this issued. I
have read some of the editorials in the
newspapers today. When this agitation was
allowed to continue with such intensity and
passion, they did not thin® that there were
other people who could take advantage of it.
Naturally, I think, the Government had a role
to.play. There were enough laws. Why did
they allow people to come in buses and trucks,
armed with lathis, spears and fire-arms? There
were enough laws to prevent them, from
entering the city. There were enough laws to
disarm them. If at all the Government wanted,
they had enough laws to disarm them, but they
did not do it.

I would like to know from the Government
what the intelligence reports were? L moved
around on that day. I came to the Parliament
House for Railway Booking. Some people
entered my bungalow at Windsor Place, at the
Ferozeshah Road-Jan Path crossing. They
threatened to break open the doors if they
were not given water. There were some
people in my house I said All right, I will see
how you break open the doors'. I said 'If you
want water, you just sit. I will ask my people
to give you water'. Then, | telephoned the
police. I telephoned the SHO Parliament
Street Police Station. He was not there. I
informed them what was happening inside my
bungalow, in the courtyard of my bungalow. I
told them that they should post some
constable to prevent the mob from entering
the bungalow, but nobody turned up. This is
what happened.

The Government owes a statement to the
House about the role of the law and order
machinery in this matter. Also, as I said
earlier, I want that the Govern-rhent should
take action aecainst Mr. Tikait and his
followers, particularly. Mr. Tikait.; for having
made such an inflammatory and seditious
speech. Thank you.

[ RAJYA SABHA ]
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SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madam Deputy Chairman,
on that day, I also faced the wrath of the
demonstrators. I was travelling in my car,
with my party colleague, near my house,
which is near India Gate. The mob saw the
flag on the car. They thought that it was a
sarkari gadi and immediately they wanted to
smash the car. We escaped from there, but the
car was completely smashed.

Now, there are two things in this. One is, what

was the Government doing? Did they not have
advance information. What was the intelligence
doing? The whole country knew that something
was going to happen on. the 2nd. There was such
an environment around Delhi. In the villages
around, people were collecting sticks and rods

and country-made arms.

According to my

information, the Government was informed by
their own intelligence 48 hours before as to what
was going to happen. But at no stage, the
Government took any step to stop the people at
the borders of Delhi itself and to disarm them. It
is, in fact, an utter failure on the part of the
Government for which the Government should
own responsibility.

Secondly, reference has been made to what Mr.
Tikait has said. This is not the first time that he
has spoken in such a language. Sometime last
year, he came to the Raj Path with a whole lot of
people and they stayed put here for about a week.
At that time also, he said the same thing. But Mr.
Dipen Ghosh did not get excited at that time. He
did not say that Mr. Tikait should be arrested.
Perhaps, because, it was embarrassing for the
Government of the day and, therefore, he did not
feel compelled. All through, in Western U.P., the
speeches of Mr. Tikait have been an incitement to
violence. What was more, two Ministers of this
Government...

SHRI DIPEN
Government should have

GHOSH: At that time the
arrested Tikait.

Instead, Shri Rajesh Pilot was sentI  to
compromise with Tikait.

!

SHRI SUBRAMANIAN SWAMY: The
point is that two Ministers have  given
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statements which are an open incitement to
violence. They have threatened retaliation.
The Prime Minister's statement published
today says that if the Mandal commission
report is not implemented forthwith, the
backward classes would get violent. That is,
in my opinion, an incitement.

SHRI T. A. MOHAMMED SAQHY (Tamil
Nadu): It is not an incitement to violence. You
cannot undermine the rights of the backward
communities. (Interruptions) . If we get up,
nothing will remain. (Interruptions). Even the
DMK MLA is ready to immolate himself. So,
don't think, we are sleeping.
(Interruptions).

SHRI SUBRAMANIAN SWAMY: The
DMK has issued advertisement in Hindi in
the 'Navbharat Times'. (Interruptions).

The Attorney General gave an assurance in
the Supreme Court that no statements will be
made by any Government leader on the
question of the Mandal Commission report, but
the Prime Minister has violated that assurance
given by the Attor-. ney General and has given
a statement today that if the Mandal
Commission report is not implemented, there
will be violence from the backward classes.
This is an incitement. So, the President should
dismiss this Government and get somebody else
more deserving from the Janata Dal to  form
the Government.
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1 will allow him but at an appropiiate time
when his turn comes to speak. Let me handle
it properly.

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh): Madam Deputy Chairman, while
joining every other hon. Member in con-
demning the nature of the speeches and the
acts accompanying the rally on October 2, |
would like to make two points. One, I believe
that at least for containing the violence on that
date the administration and the police of Delhi
deserve some recognition. Secondly, I would
like to pay a tribute to the students who went
to the last rites of. the policeman who was
killed on October 2. I believe the students who
went and did that yes-
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terday, have shown a very fine example to all
of us.

Madam, on October 2 there was another
rally in the morning and I would like to
congratulate the Congress(I) for the ideas that
they expressed on their 'Sad-bhavna' rally.
May, I, however, with deep pain refer to one
incident that happened during that morning
and I do respectfully request my Congress (I)
colleagues not to take offence at what I am
going to say. On the morning of October 2 at
Rajghat, at the beginning of the Sadbhavana
Rally, unfortunately quite a large number of
people went into the inner area of Rajghat
where footwear has never been permitted so
far with shoes and chappals. (Interruptions)

MISS SAROJ KHAPARDE (Maharashtra):
They were not Congress (I) workers. Those
were boys who came to parti-tiapte at the Boat
Club Rally.. Please for God's sake, Mr. Raj
Mohan Gandhi, don't accuse my party
workers. My party workers were most
disciplined on 2nd October—Mahatma
Gandhi's Birthday. 1 have to say that there
was not a single incident which took place..
.This is not our tradition. We cannot behave
;in an irresponsible manner at Rajghat. .
(Interruptions)

THE DEPUTY CHAIRMAN; Order Please

take your seats. ..

;7 wenwIAwE Y (I NRW) ¢
#zw, et fae & a9

s\ wew Tag (W wawW)
ey, A AT AT T § WK
TS AT QO Fd THT O |
... (cmew) . . R ST A
AT, ITaT THred & /9 T |

Mo TAIHT MIW : FIF TG
g X e & oAwm AE e,
T Iq a9 A & | WOH Iq A
# B AL, . . (smEW) . ..

SHRI VIREN J. SHAH (Maharashtra):
Madam, Mr. Raj Mohan Gandhi paid
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tributes to Congress (I). He was saying that
there was just one incident to which he took
umbrage. Let him be listened to at least.

THE DEPUTY CHAIRMAN: Order,
please... (Interruptions)

SHRI SURESH KALMADI: They were
not Congress (I) workers. They were boys
who had come for the Boat Club Rally.

SHRI V. GOPALSAMY: They were the
storm-troopers of Congress (I).

SHRI S. S. AHLUWALIA (Bihar): Have
you ever seen Mahatma Gandhi's Samadhi?
You are talking about it.

SHRI RAJ MOHAN GANDHI): Madam, I
repeat my appreciation...

SHRI MADAN BHATIA (Nominated):
Madam...

THE DEPUTY CHAIRMAN: I will allow
you. But let him finish.

SHRI MADAN BHATIA: 1t is a reflection
upon those members...

THE DEPUTY CHAIRMAN: Let him
finish. I will allow your party what you want
to say in explanation. Let him have his say.
You can repudiate it. Okay, you get up and
say it is unreasonable—I will allow you. You
see, if in the noise you say that, it will not
come on the record. If you want to repudiate
whatever charges he is levelling, you speak in
peace, phase.

SHRI RAJ MOHAN GANDHI: I am
very glad, Madam.. .(Interruptions).. . . ..
(Interruptions) ... Madam Deputy Chairman [
am grateful that at least on October 4, even
though not on October 2, they have
dissociated themselves from those who went
with chappals and boots on October 2. I am
glad at least today you have dissociated
yourself from that. ... (Interruptions) .,.

t gt fag  sernfen
g Wy WY o F gerd #v oA
eifeg fix awm @ o+ T S
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Fr g M &Y, 99 aw @3
A, ToEwr q@r @ & | 9Ed
IFT @y @ifew, fEw I

THE DEPUTY CHAIRMAN: Mr. Rgj
Mohan Gandhi, will you please conclude
because I have other names?

SHRI RAI MOHAN GANDHI: I will
conclude by saying that it is extremely
revealing that one truthful sentence should
invite a volley of attempts at contradiction.
Thank you, Madam Deputy Chairman.

Fqqamfa : TUER S, JifaT |
= fagg qx @@ wW & A, i
FAaR A AT @E T

Mo TEATHEL qNST : & q&aE

9 & T |
Iqawmia : @ H gewE @
AT T FCTEHE ) ... (TwEEW) ..

SHRI MADAN BHATIA: Madam Deputy
Chairman...

THE DEPUTY CHAIRMAN: Please, just
a minute. Let me understand what he is
saying.

qUEY S, WY AT FA g I
WA BET ... (smmaA)...

SHRI MADAN BHATIA: Madam, I may
be allowed.

THE DEPUTY CHAIRMAN: 1  will
allow.

[4 OCT. 1990]
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SHRI V. GOPALSAMY: Rajiv Gandhi
justified the riots. . .(Interruptions).

Mo THIFT Q3w : I HAA
fsaar azma fa=r,
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9EAFT Aidt S w7 awfy 9T 5 |
a0 IT AW & wa 73 g AT
Fraq & 7 oy S # g IR
FT 0 OWT TA AN & HIg §3
% f5g o o7 Tgra HET Wi ST
A WAMT 9% A4 wEr,  Afew
o #irgafa g7 @ gF @
& Wiy g3 W w0 qifafora Swl
F 39 a€g @ fras= my +¢ , f5aq
o #r gfaest w79 21

gz, gy Tgar 30 faal
§ Al FB ZAT IZ WHAIE &1 AT
X IAT gAW F qiEr H, T Fw
g @l o mwisw A, fagoew @
7T g AF F, FEA A )

gaaamfa : g 1T AT ATer w2
There is a special mention, I will allow you.
AT Sl qFT AL AEA F I X
qex ww & gFm aaar 75
g zafad mm @ o uET Fwr

FETA fagoos AT, ..
(Fmaam)
ZMo AT  queEg: iz,

7t ooz wE faaoma. | (sweam)

gsgawrefa @ FEEET, FEE WaUg

¥ A9H  TwemT 3 =y

I will allow you'. I have permitted .the
special mention. I will permit you.

Mo TRIFT wdww:  dz, &
FgAr AEAr F 5 adam aww g
Ta ¥ oA 3w #F F ogrfawiw
feet :
aft g, #itF w1E fagm, waEw
o AT IWF @ FF B oy
feaft % wafs =7 as # &r
agdEl w0 oAgEy W@ uF E, @
faraarg wam &g &0 z=ier A7
IR 9T AR ST HET AT

at Boat Club on 2-10-90
Fdf arelr FT 3T Wfed # W
1 83 FUALT AT FI AETH F
aF waw wed " fggwm wif

a0 wAF wENE T avg #v ;e
Tt w1 @ & fF 3w anfaae w5
T H g @ g

o1 R - 7 4
4 FAGEAY, 90 W W F, FTAEI
Tt fawRgy o favasia gam g
F ¥ ag qaF AT & A g
¥ waw, 99 wid | zEfeE A
¥ dig H W A AEE T FCh
FwiE TErH 8, 9ifF Wil w6
TEAFEal TH AW A A W | ATT
gEeT  TEP @4T  dEm &
AT TW gEY & Wieqw # e
Ry § % walw FEm & a3
Fefe &% o #ar Jar JAr #@07,
7Y ® gERT FAF & faq awten
71

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): While I associate with my
colleagues on the distress that they have
expressed for the events on the 2nd of
October, I would also urge them to apply
their minds, please, and see the tilings in a
clearer perspective.

They are justified totally in getting emo-
tional as they. are. But then what has
happened is an absence of sentiment on the
2nd of October. The administration and the
police were advised restraint, perhaps, in view
of the date that they were dealing with in the
tradition of what the great man himself
preached of ahimsa, in the concept of militant
non-violence which was to be practised even
by the people who were protesting that day. It
is a sad comment that an Indian like Mr.
Tikait has violated the sentiment of that great
man on that day. The concept of militant non-
violence has lost its meaning.

' We stand collectively today in genuine
distress." What has "happened off the 2nd of
October is a statement of the way the
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times are going to come. We are all equally
aghast at what happened. But let me tell you
one thing. We would have been equally
agitated if the police had opened fire in the
first round itself. There *is no denying the fact
that people came armed. My colleague, Mr.
Suresh Kalmadi said that he was stopped. But
tell me, ML. Kalmadi, whether you went to
the officers and voiced your concern and told
them that you were stopped, that they were
armed people, anti-social elements, rowdies,
history-sheeters who were flocking into the
capital.

SHRI N. K. P. SALVE (Mabharashtra):
That is for the Government.

SHRI SURESH KALMADI: Let me
say that the police was watching helplessly.
(interruptions)

SHRIMATI RENUKA CHOWDHURY: I
am not trading charges. I am with you en this
matter. | am trying to ask you how we are
going collectively to deal with it. Would we
have condoned the police action, would we
have commended them if they had shot them,
if we had 30 deaths on our hands, would we
not have condemned them? (Interruptions)
They cowered.

Let me tell you at this point that I had timed
in to the police wireless frequency by mistake
on the FM frequency of my muzic system. It
clearly picked it up. I cannot stand as a mute
witness just because I am on this side of the
Benches. Which end I do not know. I heard
the police frantically urging for more forces.
I'f also heard the police frantically saying that
their revolvers were snatched by the public. |
also heard them saying that a red Maruti car,
some shops and oil tankers were set on fire. I
also heard them saying that they cannot shoot
on a day like this. Should we shoot? This was
the conflict that went on in them. It is all right
to say the police had failed, the police had
failed, but you are demoralising them. As
Members of Parliament, when you say this,
you easily condemn them. They were caught
between the rock and the hard place. You
have got to realise the conflict that goes on in
a uniform and
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you have to sympathise with them and you
must accept that they applied even that much
restraint. It would have not brought glory to
this nation, if they had opened fire and shot
the people irrespective of who they were,
social elements or anti-social elements.
(Interruptions) 1 am not an advocate and I
don't practise for money. (Interruptions). It is
not a laughing matter. Yes, the police had to
anticipate. The police did round up a large
number of anti-social elements, which is why
we had the decrease in violence in the past
three days, before the 2nd of October. Let us
give the devil its due. Let us have a realistic
vision. They did round up anti-social elements
and put them inside as much as possible.
Now, what happened is very unfortunate and
no words can describe it. I leave you with the
thought. These are the signs of the times to
come. The privileged few who are in this
House should apply their minds to this
thought and see how best collectively we can
deal with this problem. It is not enough for
you to blame the police and it is not enough
for us to blame your workers.

SHRI V. NARAYANASAMY: V. P.
Singh is responsible for this.

SHRIMATI RENUKA CHOWDHURY:

V. P. Singh is one individual. It is by the
people, of the people, I am telling you.
(Interruptions). You are equally responsible
for V. P. Singh, let me tell you. It is your
folly that you have allowed him to
become Prime Minister. {Interruptions) You
are more responsible. You always claimed
that you are so experienced. You people
ruled this country for so many years and you
have lost. At that time also I left you with the
thought that these are the signs of the times
to come and this time has come. I am telling
you V. P.
Singh is an individual. Don't expect me to
believe you or agree with you that he had
given orders saying shoot and kill or that he
said the people be attacked. It is a shame...
(Interruptions). This is your opinion and you
are entitled to speak like that. The fact that
you are able to speak about it
.(Interruptions).

SHRI V. NARAYANASAMY: He is a
killer Prime Minister. (Interruptions)
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SHRIMATI RENUKA CHOWDHURY:
Madam, what did Rajiv Gandhi do in Assam,
in Kashmir, in Punjab, in Andhra? What did
he do? (Interruptions) Wha't are you talking?
Killer Prime Minister? (Interruptions) It is a
pity and it is a shame ... (Interruptions) 1 am
not defending anybody in the Government.

THE DEPUTY CHAIRMAN; Please tiave
peace in the House.

SHRIMATI RENUKA CHOWDHURY:
We are not condoning the Government. I am
trying to tell you, please don't condemn the
police. Don't demoralise them. They have
been under extreme stress and pressure.
While we are on the subject, I am sure you
will agree with me, Madam, on this point.
Through you I beg the Secretarait to consider
this point. It has been one month since our
Staff of Parliament has been managing to
reach here under extreme stress. Some of
them have been paying for auto-rickshaws
because the bus services were not there. It has
cost them a lot of money. Rs. 200 or Rs. 300
difference in their salaries or budgets hurts
them. When we are talking of the whole
country, let us take cognisance about what is
on our door-steps first. These people are
rendering exemplary service to us under
extraordinary circumstances and in the hour
of distress. These people are coming here by
hiring auto or something and reaching their
duties and making it possible for us to
continue it. I think for them some decision
must be reached so that they can be
compensated for the loss and for the
inconvenience caused to them. Thank you
very much on this note . ..(Interruptions)...

THE DEPUTY CHAIRMAN: Please take
your seats. I think enough discussion has
taken place and enough number of Members
have spoken on it. I will ask the Leader of the
House... (Interruptions) ...Please take your
Seats. After Ram-Awadhesh Singh I will
allow Mr. Mann because it is his first speech
in this House. It will be his first contribution.

SHRI MAD AN BHATIA: Madam, an
.allegation has been made. I was present 'On
the 2nd of October and I must be given
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an opportunity to refute that allegation which
is totally untrue. It is a reflection upon those
Members including myself who went there and
paid homage at the samadhi of Mahatmaji. It is
a very serious allegation which has been made
against us. [ want to refute this allegation. This
is not only reprehensible but it is totally untrue.
It is a false allegation. I must be given an
opportunity to refute it. I am respectfully
submitting I may be given two minutes.. .
(Interruptions).. .

THE DEPUTY CHAIRMAN: Since he is
already on his legs, I want to permit him...
(Interruptions) .. .There is no need to protect
him. He can protect for himself. He does not
need your protection.

SHRI MAD AN BHATIA: Madam, Mr.
Raj Mohan Gandhi has made such a serious
allegation.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Are you allowing dis-
cussion on "Sadbhavana Yatra"?. . . (Inter-
ruptions) ... Madam, two lady Members were
...(Interruptions)... with chappals.

SARDAR TAGIJIT SINGH AURORA
(Punjab): Madam, he is calling him Mr. Raj
Mohan Gandhi instead of calling him as an
hon. Member. He must apologise for that
(Interruptions)

MR gEda fag F3iear,
T AU zigw § W E. .. (awnAmw)

AR : AT T F3 ST
ooft gw "X @ femw w7 @ &
T UvE FIET AT AT | AT gfAd

Nothing wrong. I want order in this House.
We are discussing about the law and order
situation and at least restrain yourself. Let
him say what he wants to say.

SHRI MAD AN BHATIA: Alot of
Congress Members of Parliament belonging
to the Congress and the former Congress
Members of the Congress party were present
at 9 o'clock onwards to pay homage at the
samadhi of Mahatmaji. We all went there
including myself and we removed our shoes,
our chappals before we entered the precincts
of the samadhi. This
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allegation which has been made by Mr. Raj
Mohan Gandhi is not only utterly false but it
is most reprehensible. The reprehensible fact
of this allegation and the motivated fact of this
allegation is borne out by the fact that
"Sadbhavana Yatra" by the Congress (I) was
not the subject matter of debate at the present
moment. He has gone out of the context to
make this false allegation against the members
of the Congress party.

THE DEPUTY CHAIRMAN: He with-
drew that allegation.. . (Interruptions)... He
has already withdrawn that allegation.

SHRI MAD AN BHATIA: I will ask him,
at that place during that period when he was
not present, on what basis he has made this
allegation? ... (interruptions’)...

THE DEPUTY CHAIRMAN: That matter is
over. Mr. Bhatia, I can understand your
sentiments but when the explanation came
from Saroj 12.00 NoON Khapardeji and other
Members that it v/as not the Congress people
who went there with the chappals. It could be
some other people. He accepted it. Now the
matter is closed. The Congress is absolved.
(Interruptions).

SHRI MADAN BHATIA: When he was
not even present there, how can he make a
statement?

THE DEPUTY CHAIRMAN:  Okay.
Now that matter is over. (Interruptions). 1
will identify only three people and then I will
ask the Leader of the House to speak.
(Interruptions).

SHRI MAD AN BHATIA: These words
should be expunged.

THE DEPUTY CHAIRMAN: I will look
at the record. (Interruptions).

SHRI DIPEN GHOSH: That way, Mr.
Bhatia's entire speech has to be expunged.
{Interruptions).

THE DEPUTY CHAIRMAN: We have
got other listed business. We have already
taken one hour. (Interruptions).
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wuw waen fag: srerdfa
AFrEA, AT AT §oagw W@ feha
wE qIT qoAr i awe fawelt ww
afre @ o gEw TEA WG awaw
EANIT WY FHT T HA (wAana)
a4 T AT {Y AL ATO AT AL
T OET AT H I AT AT FAT
=ifgw a1 fF o7 &7 71X w4 & geaw
ghiz dwe @ § faaraag
AT § wE G HIor A7 BIET g37 AT
qarg FFe T W | wfEw wa #7
FIT TART AT F aeie faege fawr
4 a T & T 9T AW AT
Jifge a1 | Ag A I oFT gE
afqaiar a7 a8 s g g e
st Tfgn f& Faw  smawar v
foreard wRT # & ar faenf w A
gar mEefasr F g ? W qaFR
FYE FIAT AT FATEAT T 1T FT 2
Iq qug aqifasT & FA 2
f& awmrar gfag @9 Esfm #7
W qIE F  *amafasr
¥ ooy A g ar gfew Wi aee
qigr fagmwa @ @ WK A AR
amar & fF wzw & fAw s A
T FL gwe #3faw oF O[O
ayaifasT ®1 I qE 2 arrm
qifaat w7 E:"am%gﬁ FIAT WGl & Al
TAT & FERIATA T AT T
2z ux Aawfwsr R )
*7g o1 Y fraFwd § GEH
g g% g19 qfew auda’ FA A
v =iy arfasr F *fzar grT FE0
f& wargw graf ¥ wIew F 99
spagl” & WA WATA gnﬁ ¥
spagre weAl wE fear ar..
(=nwens)

| grasa fag wgeeifearn:
gz gira FE aﬁﬁ"zﬁr FT Q&
. . (emmam) . .

THE DEPUTY CHAIRMAN: I did not
hear. (Interruptions). That is why I am asking
him to sit down. (Interruptions). 1 will look
at the record and expunge it. (Interruptions).
Please take your seat.

* Expunged as ordered by the Chair.
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seawafe : o9 waaw fag ot
HT  TqTA AZW FA(wQ WeAl AT F
arax s (3aEErT)
SHRI DINESH GOSWAMI: Madam, [ am
on a point of order. This has been the
tradition of the House that we do not reflect

on the judgments of the court. (In-
terruptions).

SHRI RAM AWADHESH SINGH: What
are you talking. I am not commenting on the
judgement of the court. (//;-ternifftions)

SHRI P. SHIV SHANKER: I am Sorry for
your statement. We have a right to make
reflections on the judgements of the court but
not on the conduct of the judges. We will not
say anything about the conduct of the judges.

... (Interruptions) ...

SHRI DINESH GOSWAMI: Madam, I am
not denying the supremacy of the Parliament,
but we have always )beern careful to avoid a
confrontation between denying it. Therefore,
I have said that this has been normally the
convention. I am not saying that we have no
right, but I am only pointing out that this
House and the other House have always been
careful to avoid a confrontation between the
judiciary and the legislature because any
adverse comment may lead to the
confrontation and, therefore, I would submit
that we should not comment on the orders
passed by the Court.

... (Interruptions) ...

SHRI N. K. P. SALVE: Madam, I am on a
point of order.

SHRI V. GOPALSAMY: We have to
reflect our view.

(Interruptions) .'..

SHRI N. K. P. SALVE: Madam, my point
of order is what the rules in terms provide is
this. So far as our comments on the
judgement are concerned, the whole world
can comment. Knowledgeable comments can
always be maintained. Judges are not above
criticism. But what our rules prevent is that
we can not cast aspersions on their conduct
which the hon. Member is doing and that
therefore. . .

SHRI RAM AWADHESH SINGH: No,
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SHRIN. K. P. SALVE: Madam, the hon.
Member has said that the judges are * Isita
comment onthe judgement or isita
comment on their conduct? .. .
(Interruptions)

THE DEPUTY CHAIRMAN: We have
been discussing the law and order situation.
What is happening in the House? Everybody
gets up in the House and speaks at the same
time. Please have patience...
(Interruptions)... syg |TT FT  IFT
g § WTH QU TR FE P A
Ao FT WA AGT & I AT
ST i@ & 7 gEfan  FEAT AE
w odt 5 aw weSt wrEAr §
aew g1 EM F HIT 2 WREL B
T ST #1 sAfey & faT faw 0w &
e 1A gt &, fFe o 7 ),
NI YT W AT wgma 2 fF T
o & ag AEY g wifgn za arawr
F @9 EW 3@ HE B @ FY
TEH 59T AT FI 1@ T A1E | WAL
o 95 9T AT9AT AZT ¢ A1 F OHAS
FEAY, FLAT TET Fear. . (sugenw) . .
g § uais  dEl wEdr
7y waaw fqg S, A9 &3 SMEH, AL
ara gfag | fe 7w &g, i g,
FI7 g1, T8 § GA1F g0 FEqr | 971
fa Fawof @ga F aea F 419
aes fFar av | |87 A e aw
i fr wae w8 2 ifge ww aw
T AEAT & | WA AgH LT T GEH FT
Afwd T &g famr, #7 o fean

sftuwsEgafag: ¥ 75 %1 a7

Fg @ § | T GF T AN A7Aq AT
¥2 @I wowgEr  Fifgu oA,
#fea 98 78 € | U8 EFITFHAC

Cin)

T AT F o W ww FwET L. .
s .. ¥ 7g wgar wgar g fF
#1E o 397 7T 7F F7F 5 wHe dro
v 42 fess & @ g 1 HiL
oy 9O ¥ g &2 F oW uao
o 9% g2t fees & A 0 v ar
IaEt uF fyae F fao @ age @
&1 g A8 8, 9% AT fqad F
W= g% FT &7 Tifgw |

*Expunged as ordered by the Chair.
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SHRI N. K. P. SALVE: Madam, what I

want to submit is that you kindly go through
the record...

THE DEPUTY CHAIRMAN: Yes, I will
go through the record.

SHRI N. K. P. SALVE: And if you do find
that there is an aspersion on the conduct, to
that extent it may be expunged.

suwRmfa: F a8 wreEtEw W
AT £ fF e FE A a1 fedy S
F wege ¥ Ay § w7 O 9 fowrd
TT TEY A, F IHET 3 AT

st Ty wadw fag: A ag &
(saquna)

ITaITIfT @ W UT A=W FIA G FE
A TE ¥ AT T Y AT A R
W F® AT F77 & 7 9w fEe qx
N 3T offt 1 R e A e ady
g a1 3% & W e & & F S
Alter Mr. Aurora, I think it should be only
Mr. Mann and that is all; nobody
else. ... (Interruptions) ... It is enough.

I won't permit anybody  else. We have
had enough discussion. I won't allow
anybody. Don't take an offence to it.

SARDAR JAGIIT SINGH AURORA:
Madam Deputy Chairperson, I thank you for
giving me an opportunity to speak on this
subject. What Delhi saw on the 2nd October—
Mahatma Gandhi's birthday— was a in a
minor key, of what happened in November
1984. What happened on the 2nd was
reprehensible. What happened in November
1984 was horrendous. You have to read the
Times of India of this morning to see how the
socalled students' agitation has been fomented
and sustained by the Congress Party members.
Let me say unequivocally that Delhi continues
to be in the grip of the mafia which ruled in
1984 ...

Y A AME ¢ 1984 F7 AF
fo wroETd?

Trrty woAE fop ooy wey
gaAT . (ewomE)
* Expunged as ordered by the Chair.
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MISS SAROJ KHAPARDE: Madam, have
you allowed Mr. Aurora to discuss 1984 or
1990?

SARDAR JAGIJIT SINGH AURORA:
Let me finish the sentence. ..

MISS SAROI KHAPARDE: You discuss
the 1990 Central Government. There is no
point in going back to 1984. Don't go back
now. We are discussing 2nd October 1990.
Please don't go behind.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): What happened in 1984? It
was a genocide. That is why it should be
compared, it ought to be compared.

MISS SAROJ KHAPARDE; You talk of
1990, not 1984.

SHRI V. GOPALSAMY: You had
burnt the Sikhs at that time. Now you have
burn the people. That is the only difference,

{Interruptions)

THE DEPUTY CHAIRMAN: Mr. Aurora,
I again humbly request you, let us not dilute
that situation. Let us see everybody condemns
violence, for whatever reason it might be.
Please take your seat.

SARDAR JAGIJIT SINGH AURORA:
Let me say unequivocally that Delhi continues
to be in the grip of a mafia. It is the party
which ruled in 1984.  This mafia is still
strong enough to create a situation  of
this  kind. (Interruptions) This is a
very  significant point. You can see the
failure of the Delhi Police.  This voilence
would not have taken place if the same mafia
had been prevented. (Interruption), this mafia
is still very strong now. That is why they will
always be violent. If the mafia decides to
create violence, there will be violence.
Therefore, let us not soft-pedal it. The
Commissioner of Police in TV said  that he
had deployed 34 companies to control this
hoolignaism and lumpenism. If a political
party of the country can stoop to  such
nefarious tactics of destabilising an elected
Government, the present police which
has been subverted and politicised for so long
cannot control it.. Let me be honest about it.
What is badly needed is to bring about
normalcy in Delhi.
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ISardar Jagjit Singh Aurora] SHRI P. SHIV SHANKER: Madam, just one
minute
We need to deal with this mafia firmly. We
have to deal with this Mafia and only then we ~1HE DEPUTY CHAIRMAN; You also want to

would be able to find peace in Delhi. Thank SaY something? All right.

|
you: SHRI P. SHIV SHANKER; Originally, I had

THE DEPUTY CHAIRMAN: Mr. Mann, not wanted to speak.
you want to speak on this subject? But the goME HON. MEMBERS: Why?...
whole subject is being diluted and we have {Interruptions)...
already taken about one-and-a-half hours.

SHRI V. GOPALSAMY: You were asked not to
- Speak, I know!... (Interruptions) .
wit wiez ferg ®iw - (e fasfor)
& Re=x =T 7 IE H WH FT FEAT SHRI S. JAIPAL REDDY: I would like to know
b T TAAT FEAT 2, whether the embargo on you has been lifted in
~ Fif ?ﬁ::g{ a:; f:jcﬁ gf E ?‘;ng‘_ respect of the Mandal Commission by the party

leadership ... (Interruptions) ...
SHRI V. COPALSAMY:: It is his maiden

speech, 1 think... (Interruptions) .. . THE DEPUTY CHAIRMAN; We are not

discussing the Mandal Commission issue now, but
THE DEPUTY CHAIRMAN;  Order, something else ... (Interruptions) ...

please ... (Interruvtions)

siiw@eE fagaia: 7E7 9T ¥f19  SHRIP. SHIV SHANKER: Madam, having heard
dr ow wr wear | ag fa% zafsT F8 some of the friends, I thought 1 should briefly react
w1 ’q’ & fsai 1qﬁz FI =AY Hay to one matter on this issue.
2 | % g Fgmr 9garg e fresr 2 . .
TFTAT T dY T 9T UF et ,r,;: TT Madam, there are certain matters of values ar}d in
et # ST ?’ﬁT .:'fr A . matters of values we do not try to secure any political

; 1 o s \Eq point. Certain matters have to be kept above politics.

T IEA AT Fi I A T AR £l I am glad and I am grateful that Mr. Raj Mohan
5 Ry fEar w91, #ft 9F 9197 Gandhi has raised the issue of desecration of the
JE F1—aT 39 faq 7 fewiaa, gzf Samadhi of Mahatma Gandhi. I had gone myself to
=T =7 fFar 2, IAFT A+ 'FWTI:‘\' pay my hqmage. .. (Interruptions) m .1t is really a
Iﬁ"a:" St -‘-ﬁ‘:" frqr amr 2 matter of immense regret and there should be no
s e8! e R debate on this issue that some people have

o ¥row oo an ad misbehaved by going to the Samadhi with chappals

P = - = and shoes. This is a shame. Let us cut across party
AT Azl gar | FEr  we 'T?pr lines on matters of this nature.

qYer &, &AT qar T@f Ar=r 2 1 ate

frans E’?ﬁ'&' FI 29 0% H IT It is a matter to be condemned on all hands. There
FEITH BT & HEr AT ZEd FT g are certain values which we have cherished and
qrE o1, 7 g-qum- e Fer & a7 nourished and which we have to uphold at any cost. I

~ like to make this point clear. In fact, I myself had
- TFHT E T : 2 p > Y
E’ﬂ‘ji’}g\fﬁ; i‘%ﬁgﬂ'i‘ q"]‘fﬂ'r.'-fﬁ “ gone there with folded hands requesting them to

leave their chappals outside and go and pay their
THE DEPUTY CHAIRMAN; Yes,

Mr. homage. I would only like to clear one  misunder-
Gurupadaswamy, do you want to say

something on behalf of the Government?
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standing, namely, that those who came with
chappals and shoes belonged to some political
parties. Those who came with their chappals
and shoes did not belong to any political party
and they were not from the Congress(I) Party.
That is the point which I thought I should ex-
plain.

[40CT

People had come there like that and it is
unfortunate. The people who were managing
the things there were not in a position to
manage. None of us will tolerate this type of
an act by any member of the society. I only
wanted to clear this because some people had
said that they were Congressmen. Mr. Jaipal
Reddy, these are not. . . (Interruptions)

THE DEPUTY CHAIRMAN: Please have
order in the House. The Leader of the
Opposition is on hi's speech. Please allow him
to say what he wants to say on behalf of his

party.

SHRI S. JAIPAL REDDY: I am asking a
very innocent and simple clarification.

SHRI P. SHIV SHANKER: It is not a
simple clarification. You want to score a
political point. which is unfair. I am saying,
please do not score a political point on the
question of values. (Interruptions). Whoever
the persons are, let the whole House join in
condemning it. Let us not score any political
points in such matters.  (Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI P. SHIV SH ANKER: Mr. Jaipal
Reddy, I refuse to be provoked. If you would
like, I would go into details but I refuse to be
provoked. I would not go into details. Let us
not create a point where it does not exist.

SHRI S. JAIPAL REDDY: We would like
to know as to who they were. (Interruptions)

THE DEPUTY CHAIRMAN: Please take
your seat.

SHRI P. SHIV SHANKER: It only shows,
sometimes even in the matter of

.1990 ]
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higher values how small we are. (Inter-
ruptions)
THE Deputy CHAIRMAIN; Mr.

Gurupadaswamy. Please have order in the
House. (Interruptions).

MISS SAROJ KHAPARDE: We know
your values. (In/tfruptions).

THE LEADER OF THE HOUSE (SHRI
M. S. GURUPADASWAMY): Madam
Deputy Chairman, I say whatever I have to
say with great anguish. I listened more
respectfully to the voice which I used to hear
on normal occasions. Every Member who has
spoken has done it with a great sense of grief
and agony for what happened on the 2nd of
October. That was the day when we had to
pay homage, our humble tribute, to the Father
of the Nation, who was an apostle of Non-
Voi-lence. That was the day when
'Sadbhavana' was observed in all its solemnity
by my friends. On that sacred day, something
happened in the capital city of Delhi that
should not have happened. I do not think that
for the last 40 years or 45 years such a thing
was witnessed in Delhi on the birthday of the
Mahatma. We have witnessed a despicable
spectacle as Members of Parliament and as
citizens of this great country. I share the
agony of my friend, Shri A. G. Kulkarni. He
was right. When a so-called leader of a
movement says that Members of Parliament
or Members of Assemblies should be burnt, it
is not a small matter at all. No man who has
got a little sense or who has got culture Can
use uidi laugu omi KUH AidS
used a languae which is not used by even
the worst enemies of democracy. We are
living in a democratic society and we have
accepted Parliament as a symbol of popu
lar will. To say that the Members belong
ing to this august body should be burnt
alive ......... s

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Why don't you detain such
persons under the National Security Act?

SHRI SURESH KALMADI: What action
are you going fo take? Just words won't do.
(Interruptions).
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THE DEPUTY CHAIRMAN: Please
have order in the l-luuse.ﬁ'aqﬁ; HIAHETT
qged AR SN, W@ f8 4% g, gAd
femet et 99X G fF o aeg o 54
fisy YIh g gIYT dld g ar ﬁ‘l’li
Zre FT T TEF € 5 A A9 H
TIHT-EET T | 19 GWAT TH GITH AT
473 qguT g @i 1 98§
FG, TG TG, G AW T W OGA
9% %9 &, af¥" Ae7 F 4180 goord
TaHT =rfga

SHRI M. S. GURUPADASIWAMY:,
Madam, I am not on that. I am only on this
trend that is being set in this country which is
far more important for me as a citizen and as a
Member of Parliament than the action being
taken against a particular individual who has
said that. That may be important. I do not
deny that. This is the trend which we are
setting in this country and which is dangerous
from my point of view or from anybody's
point of view. This is the concern of the
House which I share What, hanpened on that
day was that there was a rally. Everybody
knows that. To call it a rally is a misnomer to
me. A rally has got a certain connotation. A
rally is held for a solemn purpose and is
conducted in a solemn manner. But what we
saw on the 2nd of October at the Boat Club
was not a rally.

It was an ugly, disorderly and riotous mob,
a mob which was taken over by the enemies
of society by the enemies of law and order.
Naturally, you asked the Government: Where
were the police? What happened to the
police? Where was the Jaw and order? Is it
not known that such a thing is coming on the
2nd of October? They are ligitimate
questions. I do not lessen their importance at
all. But let us remind ourselves that whenever
there is such a situation, if the police or the
law find order machinery acts in an
aggressive manner, people criticise us. The
Government had been criticised in the past
when you were in Government also. We had
criticised yOu that you indulged in excesses.
If there had been . . . (Interruption) Please |
am only sharing my thoughts with you.

[RAJYA SABHA]
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I am not criticising. If excesses are indulged
in; by the police, you condemn the police for
its excesses. But if the police observed
restraint, then also you condemn it. What
happened on 2nd of October was that the
police acted under great stress and strain and
restrained themselves. If the police had not
acted responsibly, sensibly with restraint there
would have been more killings, more deaths
and more have would have been caused. I
want to share this with the House. Then, you
would have condemned us that hundreds and
hundreds of people have died and that we are
responsible. I beg of you to look at the whole
situation in a constructive way. The police
conducted themselves with great sense of
responsibility and restraint. You must
commend their attitude. Though the mob was
taken over by the rioters, by the anti-social
elements who were in numbers—hundreds of
people were present—in spite of that, the
police did not loss their patience. They were
tolerant. They were watching. But still they
acted. Let us not condemn the law and order
machinery?

SHRI SURESH KALMADI: we must
commend?

SHRI M. S. GURUPADASWAMY: I am
saying, let us not condemn the law and order
machinery without observing ourselves some
restraint.

Madam, all agitations have been started all
movements have been started by well-
meaning persons. And we are the sons of the
movement—all of us. I participated in the
1942 struggle also. We have seen various
movements. We have participated. Well-
meaning persons start the movements, start
the agitations. But sometimes these
movements and agitations are taken over by
extreme elements. On 2nd October, students
started that rally. But they were not the
masters of the situation at all. They strated, all
right. But it was taken over by the enemies of
society, by the criminals, by the enemies of
law and order. That was what happened. I am
glad that students have reiterated their faith in
peaceful movement. Today's papers have
carried that information that news for all



41 Re. Vhlence
indulge! in

of us. They have said, 'we believe in non-
violence, we believe in peace.! And they
also said in agony that this rally was taken
over by anti-social elements. They have
confessed.

[THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) in the
Chair'},

The message of this is that in any given,
situation like this, when an agitation or a
movement is started by wellmeaning
people it passes on to extremist elements,
or, the enemies of the society, the
criminals.

SHRI Z. A. AHMAD (Uttar Pradesh):
Have they been identified?

SHRI M. S. GURUPADASWAMY: It
will be done by the police. Arrests have
been made. The law and order machinery
the police, will discharge its responsibility,
I am sure. This is the message the rally, the
so-called rally, has given us. ALL of us are
concerned. Let us not indulge in
persecution mania. I appeal to friends like
Mr. Kalmadi. What Mr. Tikait has said is
condemnable, is atrocious. Only an insane
person can utter such words,

SHRI N. K. P. SALVE: Mr. Gurupada-
swamy, will you yield for a minute? I have,
personally very great respect for the Leader
of the House. He is really steeped in
democratic traditions. Not for a moment
you should think that I am doubting that.
We . also appreciate what you have said that
the police acted with circumspection and
restraint and 'Let us not condemn them'. But
there is one thing which you have not dealt
with and I would like you to deal with it. If
it was taken over by the anti-social
elements, if the rally was taken over by the
antisocial elements, if it was taken over by
the enemies or the society, and Mr. Tikait
symbolises that please answer one querry
direct and straight. Every time, this
gentelman gets up and says that the Gov-
ernment should do this or that and if it is not
done, he takes law into his own hands. This
time, his speech in the rally is a total
breach and violation of the

[4 OCT. 1990 ]
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Indian Penal Code. Therefore, my question
is, will the Government prosecute him or
not?

SHRI SURESH KALMADI: The whole
Hou'se is unanimous on this.

SHRI M. S. GURUPADASWAMY: I
have said. The language is lawless language.
I agree with you. In regard to the question
whether prosecution will be launched
against him or not, from my point of view
his prosecution is not so significant as is the
condemnation .... (Interruptions)

SHRI N. K. P. SALVE: Please give a
direct and straight answer to my question.
(Interruptions) He has violated the criminal
law of the country. The law of the land has
been violated by him. Will you prosecute
him or not?

SHRI M. S. GURUPADASWAMY: I
understand the spirit of your argument.

(Interruptions)

SHRI AJIT P. K. JOGIL: He has no
respect for the Government. He has no
respect for the law of the land.
(Interruptions)

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu); Is it not sedition?  (In-
terruptions)

SHRI M. S. GURUPADASWAMY: I am
replying to Mr. Salve's question. Mr. Salve,
you know, Tikait was arrested in UP.
sometime back. He was arrested. It is not as
if he has not been arrested. (Interruptions)
He was in jail and he was released later. My
point is this. I am not saying that he should
not be arrested. I am nor saying that no
action should be taken against him. That is
not my point at all.

SHRI V. GOFALSAMY- He should be
prosecuted.

SHRI M. S. GURUPADASWAMY: Let
him be prosecuted. My point is...
(Interruptions)
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SHRI SURESH KALMADI:  You
should give an assurance that he will be
prosecuted.

SHRI AJIT P. K. JOGI. Give us cuted.
Give us an assurance that the law of the land
would be respected. (Interruptions)

SHRI SURESH KALMADI; We want a
statement from the Government itself.
Individual views do not matter. A statement
must come from the Government.

SHRI M. S. GURUPADASWAMY: As a
political person like you, I say this.
(Interruptions)

SHRI S. S. AHLUWALIA; We want a
statement from the Government.

SHRI M. S. GURUPADASWAMY: He
stands condemned in the eyes of the whole
house. (Interruptions) This is much more
important than a mere prosecution.
(Interruptions)

SHRI N. K. P. SALVE: What is the
Government scared of, Mr. Gurupada-
swamy? (Interruptions)

SHRI SUBRAMANIAN SWAMY: The
Government will do its duty, I assure you
that.

SHRI SURESH KALMADI: When will it
do? (Interruptions) Mr. Vice-Chairman, Sir, [
would like to know whether you will direct
the Government to make a statement on the
incidents of 2nd October? We want a
statement from the Government.

SHRI SUBRAMANIAN SWAMY: He
said that the Government will do its duty.
The best duty they can do is to resign and go
and save the country.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Let us
conclude this portion and let me add a voice
from the Chair on this issue. 2nd October is a
very auspicious and precioua day in the
history of India.

[RAJYA SABHA ]
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That day is /associated with peace,, non-
violence and sanity in the society. Something
that has happened on that day, the whole
House is concerned unanimously about that.
The Leader of the house and the Opposition,
both have stroiigly} associated themselves
with the sentiments of the Members. I think let
me add here that everything that happened on
that day, particularly the violent part, is
condemnr able and we are transmitting this
message to the country that the House is taking
note of this disturbing development. We expect
that the way the Leader of the House has
assured, will encourage the Government
machinery to move in this matter with the
speed and take appropriate steps.

SHRI N. K. P. SALVE: And we say that if
there is no violation of law, no action should
be taken, but if there is violation of law of the
land* this Government should give a cate-
gorical and unequivocal assurance...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The Home
Minister is here. I expect the Home Minister
to react to the situation. Will you react?

SHRI N. K. P. SALVE; We do not want
witch-hunting. If the law of the land....

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The Home
Minister is responding to you.

(eamen=)

SHRI' SURESH KALMADI: What doe;
the Home Ministry think about this? The
Home Minister must come forward with a

statement.

2o TATET Q3w feRT AT
Féi feearT fmat s ?
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[The Deputy-Chairman in the Chair]

THE DEPUTY CHAIRMAN: We were
discussing in the House in a very very sobre
manner the law and order situation.
.Everybody has said in an. anguish that such a
thing should never happen and all the more, it
should never happen on the birthday of the
father of the nation who was an apostle of
peace. The entire House agrees with that.
(Interruptions). Please listen. I heard
everything. (Interruptions). Please, just a
minute. At least let us have total peace on this
issue in this House. What Atalji has said, if
the Minister comes forward with a statement
we can have it. Everybody would be knowing
what the situation is, what the Government
wants to do. Now I have an important
business of reporting....

SHRI DIPEN GHOSH; In the meantime,
what was suggested by the Vice-Chairman in
the Chair, that we can take a note that we
condemn the speakers of the rally who
indulged in such lawlessness and request the
Government to take appropriate action
against those who indulged in lawlessness
and gave inflammatory speeches.

SHRI SURESH KALMADI. And inaction
of the Government also.

THE DEPUTY CHAIRMAN: Now,
Please, 1 suggest, not in one but in
many words, violence has been con
demned. 1 think there is no need...
please... I think this is also very...
It is a kind of disorder in this House
that when the Chair is speaking,
everybody interrupts. How else
would you put it? i a.n also trying to bring
order in this House. Please help me. I need
your help and support. Nobody is supporting
violev.ee. Everyone, regardless of his party
affiliation, is condemning it and the
Government should take note of it. But we
have something else to be reported to the
House.



47 Message,from
. ‘
SHRI SURESH KALMADI: What action
is the Government taking?

THE DEPUTY CHAIRMAN: When they
come with the statement, they will come with
action.

SHRI SURE3H KALMADI: The
Members also condemn the Government for
inaction. That also should be noted.

SHRI SUBRAMANIAN SWAMY: They
should come with resignation and not with a
statement.

MESSAGE FROM THE LOK SABHA

The Constitution (Seventy-sixth Amend-
ment) Bill, 1990

SECRETARY-GENERAL; Madam, I have
to report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule
96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed to
enclose the Constitution (Seventy-sixth '
Amendment) Bill, 1990 which has been
passed by Lok Sabha at its sitting held on the
4th October, 1990, in accordance with the
provisions of article 368 of the Constitution
of India".

Madam, I lay a copy of the Bill on the
Table.

THE LEADER OF THE HOUSE (SHRI
M. S. GURUPADASWAMY): Just a minute,
Madam. May [ make a request? The
Constitution (Amendment) Bill should be
taken up at 2 o'clock and finished at 5
o'clock.

SHRIMATI JAYANTHI NATARA-JA'N
(Tamil Nadu): Why are you rushing it?
SHRI M. S. GURUPADASWAMY: My

suggestion to you and the House is that we
may take, up the Constitu-

[RAJYA SABHA]
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tion (Amendment) Bill at 2 o'clock and let

the voting be at5 o'clock.

THE DEPUTY CHAIRMAN: Okay, just a
second...Hon'ble Leader of the House, I have got
Special Mentions listed before me and the other
day also the Special Mentions were not taken. |
request the hon. Members not to have lunch hour
today and have Special Mentions because they
are special. I think they are on issues which are
very serious. So let us have those and *t 2 o'clock
we can take UP the Punjab Constitution
(Amendment) Bill and have voting at 6 o'clock.

THE MINISTER OF INFORMATION AND
BROADCASTING AND PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA): At 5 o'clock,
Madam, because it has to be reported back to the
Lok Sabha and sent to the President.

THE LEADER OF THE OPPOSITION
(ISHRI P. SHIV SHANKER): We submit
ourselves to the ruling of the Chair.

THE DEPUTY CHAIRMAN; No in-
terruptions, please.

SHRI M. S. GURUPADASWAMY: We will
withdraw our list of speakers.

THE DEPUTY CHAIRMAN: They are
withdrawing their speakers.

SHRi P. SHIV SHANKER. We submit
ourselves to the ruling that you have been
pleased to give and the observations that you
were pleased to make. We can skip lunch hour
and we can go ahead with the Special Mentions,
otherwise the Special Mentions will be relegated
to the background. After lunch hour, we start
with the ' Constitution (Amendment) Bill. The
Business Advisory Committee has decided on
certain time. Five hours have been allotted for
discussion on this Bill. Now if they withdraw all
their speakers, then so far as our speakers are
concerned, we will speak.



